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Title: Further discussion on the motion for consideration of the National Accreditation Regulatory Authority for Higher
Educational Institutions Bill, 2010 (Discussion not concluded).

MR. DEPUTY-SPEAKER: Now, Item No. 13, hon. Minister.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI KAPIL SIBAL): Upadhakshya ji, yesterday I indicated as to what the intention of the legislation is. We

all know that in the 215t Century, unless you are able to embrace quality in education, our children will not be able to
compete with the rest of the world.I want to in about a few minutes explain to you as to what is the structure that exists
at present in the educational system and how we want to change it.

At the moment I know that there are several statutory regulatory authorities like University Grants Commission, All-
India Council for Technical Education, Bar Council of India, Central Council of Homeopathy, Central Council for Indian
Medicine, Council of Architecture, Dental Council of India, Nursing Council, Medical Council, Pharmacy Council. Now, all
these regulatory authorities are authorities which set minimum standards for educational institutions. They also are the
approval granting authorities for the purposes of allowing institutions to run. Not only do they set standards but they also
inspect institutions. It is the duality of this role combined in one authority that leads to a lot of problems and that is where
a large number of allegations of wrongdoing have come to our notice in respect of each of these bodies. There are, of
course, accreditation councils. You have the National Assessment and Accreditation Council; you have the National Board
of Accreditation for AICTE and engineering colleges; the Accreditation Committee for Bar Council of India, you have a
Committee in the Bar Council which accredits; Department of Electronics accreditation of computer course which is called
DOEACC; and National Board of Examination (NBE). But accreditation is not mandatory. It is all voluntary. So, most
institutions do not want to accredit themselves because they do not want assessments to be made of their quality.

One thing we want to do is that make sure that accreditation is mandatory for every institution for higher education
that is set up in India whether it is set up pursuant to an Act of the State or set up pursuant to an Act of the Union
Government under the UGC. At the moment only one-third of the Universities for example are accredited and two-thirds are
not accredited. The first thing that we want to do is to make accreditation mandatory.

The second thing we want to do is to assign the role of accreditation to professional bodies not to the Government or to
regulatory bodies. There should be accreditation agencies but not private accreditation agencies. In that case, the
allegations would be much worse. They must be either professional bodies that are set up here or State agencies or Central
agencies consisting of professionals who know what the processes of accreditation are; who will work under the norms set
up by the Accreditation Authority of India. The norms will be determined by the Authority. The processes of accreditation
are given effect to by a professional agencies and the regulatory authorities is kept far away from them That is the new
structure that we are trying to set in place.

Therefore, every agency that seeks accreditation or seeks to accredit will have to go through certain very stringent tests as
set out in the Act. Each agency must register itself as an accreditation agency. It must demonstrate to the authority that it
has the financial wherewithal to actually deal with issues of accreditation, it has the necessary professional expertise to
deal with accreditation; it. It has the necessary human resource to deal with the accreditation. There is a whole process
that has been set out under the Act before an agency is registered. If an advertisement is made for registration you apply
for it. You give details as set out under the form. The Authority will indicate what facts are to be set out. Then there is a
public hearing. Anybody may object to the fitness of the agency for accreditation. Those objections are considered. Then it
is decided under what terms and conditions the accreditation will be granted. If the agency which is accrediting actually
goes and accredits an institution and it is found that the accreditation procedure was not followed or that the norms were
not followed that agency itself will be liable not just for cancellation of its registration but also for punitive damages and in
some cases also for prosecution. So, there is a whole Chapter dealing with registration for the purposes of accreditation.
But I would like to indicate to you as to what is meant by quality under the Bill. I will read out the definition of quality
because that is ultimately what must be judged.

Academic quality — it is set out in the Section itself — means the quality of teaching, learning and research, and
consequently their contribution to enhancement of knowledge and includes physical infrastructure, human resources
including faculty, administration, course curricula, admission and assessment procedures, governance structures of the



higher educational institution. Pursuant to the recommendations of the Standing Committee, we have added another
criterion because, I think, that an institution must also be judged for the purposes of accreditation if it furthers the cause of
equity and inclusion in this country. The time has come that the backward communities, the Scheduled Castes and the
Scheduled Tribes, and the disadvantaged communities are also included in the educational structure of our country. The
accreditation of an institution will also indicate whether it follows those inclusive policies or not. That is a very important
factor that we have included in the definition of quality itself; to what extent that institution approaches equity and
inclusion through affirmative action.

Now, Sir, as you know, when an institution is set up in our country, most of the time without approval of the Regulatory

Authority students are admitted. Then, you go to the regulatory authority and you say: "Look; now you grant me the
approvals." The regulatory authority says: "You are deficient in infrastructure; you do not have the faculty; you do not have
laboratories; you do not have a library; you do not have the requisite quality of rooms that should be available." Then you
say: "Now I have admitted students. What am I to do?" This is a refrain I hear everyday. Now, this must stop. In the
process of accreditation, there should be two stages. One is the assessment of the institution in terms of infrastructure and
faculty, and then is the assessment of the institution for the purposes of accreditation with respect to quality of courses
and programmes. Therefore, when you set up an institution and you have the infrastructure complete, then the agency will
say: "Yes, your infrastructure is complete, your human resource and faculty are complete, and you can admit students."
That is the first stage. I think, the institution should be given sufficient time. So, the Act says: "If it is a new institution, you
seek accreditation at the end of six years or two batches of students must pass before the quality can be judged." If it is an
old institution which has already been there for more than six years or whatever, then another three years would be given
to it for the purposes of accrediting itself because they must adhere to the standards set out in the Act. This is the kind of
structure that we are putting in place.

Sir, when the Bill was originally introduced, as you know, it went to the Standing Committee, and the Standing Committee,
in fact, made 26 recommendations in the Bill. Of the 26 recommendations, 22 recommendations have been accepted by us
fully; three recommendations have been partially accepted; and only one recommendation has not been accepted. So, we
have also gone along and incorporated in the Bill almost all the recommendations of the Standing Committee.

One other thing that the Standing Committee said — we agreed with it — was about the composition of the Authority itself.
Originally, in the Act we have talked about one Chairman and four members of the Authority. But the Standing Committee
suggested a broad-based body, one Chairman plus eight members. So, now, it is one Chairman plus 8 members. So, now, it
is one plus eight Members, of which two will be women; one will be a Member of the Scheduled Castes; and one Member
will be a Member of the Scheduled Tribesa€| (Interruptions) This is the recommendation of the Standing Committee of all
political parties, which we have accepted...(Interruptions)

off 3aHSa SIRRIVI Aca (FreLeeh): S vl siie warct @1 Perdorer & Al sl @1 oft Rerdorer dlon aifdy) ...(=aemor)
JUrERIeI ABIGA & Hcjl Sft S/ Rt Sol, A A fawRI 3ies

SHRI KAPIL SIBAL: I am aware of it. I am only saying that the recommendation of the Standing Committee was to this
effect that to have two representatives from women; one representative from the Scheduled Castes; and one from the
Scheduled Tribes, and, that is exactly what we have accepted. The Standing Committee comprises of all the political
parties. It is not as if a Member of the OBC will not be in the Committee. After all, there are eight Members. During the
time when the appointments are going to be made, all these factors will be taken into account. I am just placing before you
the facts....(Interruptions)
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SHRI KAPIL SIBAL: I am placing before you a Bill, which was sent to the Standing Committee. All the Members of the
Standing Committee applied their minds, and therefore, the Bill is before the House.
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SHRI KAPIL SIBAL : Mr. Deputy-Speaker, Sir, the other thing that we have done is that as far as the appointment of
members of the Authority is concerned, we believe that that Committee should be chaired by a National Research Professor
instead of a bureaucrat. In the original Bill, that was to be chaired by a bureaucrat. We think that is not appropriate and
that is also the recommendation of the Standing Committee. So, instead of the Cabinet Secretary chairing such a
committee, we will have a National Research Professor who is either a person, who has been a National Research
Professor, or a person who is presently a National Research Professor. The individuals who will be appointing or
recommending the members of the Authority will consist of various disciplines from law, medicine and people who had
been Vice-Chancellors of Universities.

The Standing Committee also recommended that the role of the NAAC and NBA in providing research and development
accreditation to the regulator should continued to offer their expertise and we have accepted that recommendation also. To
prevent the overlapping of role; it has been made clear that academic standards will be laid down by the appropriate
regulatory authority, namely AICTE, MCI and BCI. The norms and the guidelines on the process of accreditation would be
provided by the Accreditation Regulator. That is really the format of this Bill.

Since registration is granted for a period of 10 years, the Standing Committee recommended that it should be only for a
period of five years. We have also accepted that recommendation. The Standing Committee further said that for
contravention of the provisions of the Bill, instead of two years imprisonment and Rs.10 lakh fine, the imprisonment should
be reduced to three months and Rs.5 lakh fine. We have accepted that recommendation also

Most of these recommendations, as I have indicated, have been accepted by us. The constitution of the Committee,
the functions of the Authority, the registration of accreditation agencies, all have been described in great detail in this Bill
and the duties and obligations of accreditation agencies have also been set up as well as offences and penalties.

I state that this will bring about a sea change in the present education structure of our country. It will bring about quality.



All institutions of higher education would be subject to very strict regulations and standards. Only then, will our young get
quality education, which is our dream and when we get quality education, we will be able to compete with the best in the
world.

With these words, Sir, I commend this Bill to the distinguished Members of this House.
MR. DEPUTY-SPEAKER: Motion moved:

"That the Bill to make provisions for assessment of academic quality of higher educational institutions,
programmes conducted therein and their infrastructure through mandatory accreditation by independent
accreditation agencies and to establish a statutory Authority for the said purpose and to provide for matter
connected therewith or incidental thereto, be taken into consideration."
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"Notwithstanding anything in clause (3), Parliament and subject to clause (1), the Legislature of any State
also, have power to make laws with respect to any of the matters enumerated in List III in the Seventh
Schedule (in this Constitution referred to as the "Concurrent List")."
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fdo11 15 feiet wii¥er 2t &t ofdl e, Sle-Adenfora Blon 3fik A &4 ofdl D& 3 & A e Uscl dlel Ua-Uid e SIed DI¢ DA DI AT JXAD
D8 38 & [ A8 8l o1dl Addr &) sAD a6 9ff Uer feparr srn r=iifep s Sor 3t e oft &1 Ay 3

o1 Pt @1 foray foben sk 8 et R Siq et Uor fipen R ey 313t 81t At 3 el b g fep Parell dga srcdl ferad! 8 cifdpel usenn
ferer 331 oft T e, fRen A-21er3, fepit 31 @1 Jciis ool fol ag et JAcot 31 Ul fop=nr SRI o FHrerI ol Asft B Arer FJun B3p, @t
DD, AN DID &t AGol i U9l DI AT I PIH DI ICIST DIICT of Gord UelldiACS BlAI-ab DD [, AT 8 ST DaICT D IABIRT
8| dcIcr & yfer g1 3t odl & arRiifch JicfIera of Sit o fepar ds dren fop fEgarer & fopaft oft fier 3 2 o1dl s Apar 8 fop Yorect
qeifst 31 Kol DI TP Siel 3 46 D2, A foiet 31 Jg off o Riifp aRIeR T & & 8, ASA-TRICR 3CPI-3ICEI Bl 3| ARICR ABARict & oo
3l 31 3 sPR Aforalict of et 2t sweredt &t Al srelz Bl oI SB2 B B2 G| 9 A oIl ST & b us-oR, Srot-arot Y PIE wsdbe
?I8 SIcIdl D91, HAGICKI AB eIl DM AS Gl DI AATelel & b UreIel &b fYer B3 e D) Uol foben skl = Acal 3 d st eI 3erus 3,
siototret &7 ... (=Iaeror)

The Standing Committee recommendation in 2.6 says the Committee has no option but to conclude that like in the other
recently proposed legislation envisaged about major policy changes in the higher education sector, the Department has



failed to initiate any meaningful dialogue with the major stakeholders on the present Bill also. a1z 3¢fEsr wad of war &) sad
amer &t 3.1 3 war srn 2 5 it would not be wrong to conclude that in the absence of a thorough consultation process with all
the stakeholders which should have been mandatory on the part of the Department. =& sft 31 <t of war 3| cifdber Tga
3ol A dqicrl of ol ferr fos the Department is very grateful to the hon. Committee for undertaking wide ranging
consultation with all the stakeholders. sga ameic 3, fon SEdAGE! & FqIcrr of ©s | a6 BEdcrRt 2T wact ot oft = Fqrerr &
ef? Sit FicfIeRI DI DI AT o1 8 FEFEeT Dt of fopa, sAfeTE 891 GURT IEFET DI D, IAD Ao AGRA DT MR XD DA 3| for
R P Aol B Aol U9l Dol bl Avel Sit Bl oRft & 3A Aol B AT Al oIdl AD 3| el BARI &l IS

3urezret Sft, fp2ft gara 3 3mp2, Sicgarstt I el Tolrel, Acal 3 U9l Boll, A #ft BIew 3R A A9TsIen 6 3iidst b1 Wd 3, et urt a1 a1 &
SIIAT 3, ifdbol a1 3 33 $9T b clloll b fAwT P ATl Raerars w2oll Agol b 3G oIl Slofl aIfdy| Sicgarstt 3 53 f&eT @1 Ao cilol b a=I
S off?... (et gara it 3, WS 3 gara 3 g, 3R ISl B WG DI ToR3IGTSl Db, AfYemet Bt Aol B 9eT B2, &l H IST B2
St et Uor fopanr &, A3t faara & fob s Agel Dol Uur o8l w2l D dles @I dl il R &t odl fdpen srI 3 Ao tidpsicolol wol darell
wac o) 3 &4 o1l el gotrol Sl 38 3 iRl vae 1956 o1 arn Sen? Jsfl=ft o1 qerr don sliz =i izt @) frart 4 Rrx sk en? It is an
over-riding exercise. it &t apft Ao war e Jefif & e 36 et A Bel csa KRR oldl 3 5 FOIR DAS W A FAGT &4 T S
3, 3nft AD I8 BISOITIRICT USASSR oldl 3| ASiRil 3 el crsal et ofdl &) A6 BART RAfer &) ofs ART P A 391 LR W 3| 4 sAlfee Bs W\I
e " ffY ofomr, B uz Yer) " SRIfCRIA @ of Alel B2 &3B! SIS I 3| UG BDIDA 3| SAD AAS[S oft vaifdeornt HorSed golral oI 3B 3| PR
FAorsTt @2 &, Al 31 AHen Jaret 8 b ForScdt vaifSeorst DI To[borel Adc2 9 TR Il BPN? & TAISes &, Js AcHibde &1 o2 A= R
181 fOrCToN? TRl PR A UARACT TlIel fIeioT =11 oI 3ec Breen? uadl dl ARPRl AofalRidsr ase of| St vaifscors aiar e, & 3 3 ot
uclidborel grsde $eteorT o st off q eagifdeorer AHbde A S ®2 Abe 3 5z 3 & fp 3t " v " Pt @1 vafifesrr fen 3, " & "
PSR! 1 Bretr 3, 391 3R BSlb9lelel SITITAYIEl 3, AT 3MU SIHIL URT Yol Il Dl Ul & fe1e 91l Juie 3 8, AP I &l A Swiell 3 8,
Tai grsdc ace oI vaifSeore! ast & ol Soacls I SRl dal TRl 3l 33T 37 81 I8 dgd §S1 &l Jol RN 3| sl W oft a1 vaifdeoret 3 3
G ATl D oIRI Ps AR JAE Biofl, Al vaifscorel Sl Blon ga HlsIgT sbldA DI AHSI oldl UIg, dl D P SSIRI DS lls] AsI 3T D2 Tl
PIPI? ARDT 3 A AT BT Dodifeome! deom $ADT DI RMfSdeel a1 oidl fipen srI welicd B vplfSeorn woiRlt wolfed 3 33of,
SR I SGRIA 3 380fl, dl bl gl 9 23sit, Va1 orEl & 3iie Sl waifscoret ol 3 Alololl & usen B oft ol &) wwiereies fCwolet 3 &a1 S
ADd 3| 3PR DS el 6 vaifdeorer ozl #731 vaifSeors Sar 3, 33 delol 6l H DIS Siwd ofdl 3 F Pt 9 SN 3R 8l A TWle B2
<1 3391 Al 416 3 fzardsen fop 81 " v " PRBEI Bicft 3) srerR Awol & RIT I DG IoRI ST 37 891 DIGIS! oIl 3, Ifdbol DIofol B
SficI Sl SfenEfer RABR AL &, 33 APol B fo1e, URGINAI ol P T8 TRl YAIRT vl Sirr 87 @Iofet Al dol SIIdr 8, IS 9 PIofel Joll ABAT
3) sarp Wi SN sfenEEr RMABR TACIAT 3, HECIAR ACIAT 3, TR Bal Sl AbAl 3 b Ifeear ordl 37 Afdepetr $3ciexigel & T 3 MU SH ADd 3
Sic & yfer fbdoft formrit 37 33 urt Sert ) wangAict, varstiang iz i & yfer fbdofl formrid ang &7 ot iz &b forprRKt 3?7 arI 8a &=l
3 T A B2 B F? 30T 3A Gl-ddlel JArensil o oIl foremm ume &, ool PR Ads! s mvelt, valcorer voldl 3mosfl, 3 HA IJord st
UUe? S[ECTAIR SISl Jolfcrell 31 BroT A 8| 3ol STz DI BA 3MUol ARG fFIME Il & cifdbol PR Adst AzeT 3Moefl, e Jizens B
JlolsT Dol P foTe GERT G AsIool Tl &3 A~ D2 Gol? DIt U2 DIt doddl Jaclt &) $A oI DT T R—ABR &, SA S 3 As T=AI 81 BT 87 AS
Aiaol dt a1 3 fueel 50 Aredl 3 891 eaAUSdic & DR Fold Sl 38 &) A $A Sl DI I &) &2 A A 3MUol Fodb W LIAUINc fdpar Sirar
8|

Sil Gl & AP0l As et Yol fip=n srM &, A8 et v dl sRidanford & sfik g1 sAwDT IS s A ol 8. (=uaror)

SHRI KAPIL SIBAL: I did not want to interrupt the distinguished Member. But the Constitutional validity issue has been
discussed threadbare in the Standing Committee itself. There is a whole chapter on Constitutional validity of the Bill and the
Standing Committee has said the following:

"The Committee is of the view that reservation of the Indian Council of Universities about the Constitutional
validity of the proposed legislation does not seem to be well placed. As pointed out by the Department after
insertion of Entry 15 of List 3, Parliament is fully competent to legislate on matters relating to higher education
including universities. One must also not forget that the enactment of legislation proposing setting up of a
regulatory authority for assessment and accreditation by various agencies is necessary to maintain the
standards of higher education within the country as well as to protect the interests of students. Assessment
and accreditation are the effective means of quality assurance in higher education the world over. Having such
a mandatory system would go a long way in facilitating credible information about institutions and in the
process assisting student mobility across institutions domestic as well as international. In such a scenario
education being in the concurrent list, initiative taken by the Department for formulation of a Central law
aimed at ensuring quality of education should be considered a welcome step by all concerned."

ofl 316id BAR FT3: SUIEIST Sit, 3 DIt of A5 9ff yzerg A & fep Aorsc3t Dol B ferw Afderrel P A9l BID U Dl A ot Rrwiiser



&1 3 smucht ffore<t A Ui R 3, ... (=1aenet)

9off itrer Rreeret § 3mud A12 lis3A A 331 @ &3 g

ofl 316id BAR 13! G cftsd @I Aaret oidl 3| UG AGel DI A J)...(qEET)
off ftrer Rreqet 1 31U @6 33 2 b A8 sRideanfore &) uscl 31U 3ol oftsi A ufesw ... (=uqeret)

ol 316 IR B3T3 : TP Gl cllel 5D AASIAT Dol A AGol DI IAMUfCRICT oIt Blol| JRPR DI Reetrs & a1 31 3§

"The Department would prefer to extend the provisions of mandatory accreditation under the legislation to institutions engaged
primarily in agricultural education. However, the Constitutional mandate for making provisions of mandatory accreditation under
the legislation to institutions engaged primarily in agricultural education. However, the Constitutional mandate for making any
law concerning agricultural education vests in the States by virtue of Entry 14 of State List of the Seventh Schedule of the
Constitution."

SHRI KAPIL SIBAL: Agriculture is not included in this.

15.00 hrs
oft 3f6id BAR 313! JloralRidt v Fee Asslac &, MU Teffabca 8feT S| ARt 3 Asslac g
JUIERAGT ABIG = 3MU IR DI MG GAAD2 dfer, Al Sft 2 = diet 338 8

SHRI ANANT KUMAR HEGDE: Therefore, the Parliament has the power to make law on a subject enumerated in the State
List only in accordance with the provision of article 249 (1) of the Constitution. amu & @1 f¥uiz 3| s 191 3 &7 v ¥sicagrer
U B2 39 33 3AD dIG & D2 cidl, A ASAU 3, TS 3odl @I f¥zuia &, sorb diqquera o1 Hzuiar &) sufdwar 249(1) @=n waar 8, 3adbt
dferf3el Rb v Arel Bl &) ASA A 9 PR ISICRIYIGT URI DI dl B Alel P dIG TR B9l B ATel P 916 Aol 4 B2 A 36l 8Pl AS
sodl clieil @1 waon 3| Therefore, the two ways by which the provisions of the legislation could extend to institutions imparting
agriculture education are 1) by States voluntarily enacting laws that vests the power to undertake mandatory accreditation
on State institutions or 2) by moving a motion for a resolution by the Rajya Sabha to extend the provisions of the legislation
to institutions imparting agriculture and State institutions before doing so.

SHRI KAPIL SIBAL: Agriculture is out of this Bill, how can we pass a resolution?
oft stoid PAR 83131 I Fec Asolae bl dIld D2 28l § 3R AfTaRiet Iee Aslae 4 3l &)
SHRI KAPIL SIBAL: Agriculture is a State subject, but not universities. You do not know what is to be done, unfortunately.

off 3f6id DAR 3I3: 3 TeffdcaR el Sls| A Yrsde AforalRict @1 Bray @2 28T g, Acet AferalRict oI KB ofdl @2 @I g oflg # A gu ol
SIel ADd 3, clfdpol ollcd ol dlcli DI SO o1l bl [elr AMA-AeTST 3PR SIctedl Bl St 3 A 3 ATl cidl 3, olifel IR 3, 3 ATl cId 3|
cIftpel SRR ofRIA IR 2l dl T8 ol B2 AD| PR AT~ S qass ot A sweifer 8l Sl & dl 568 socolelel Bal Il 3y 3 HIuT St
AHSIAI g, 3R Jlcidl 2l Sie dl g1l i) ud 3R [pfera YrRilsr aera 8, Rifder oI¢ o1 i @2 3| 3PR bt fenefl, fpft Jizen @I sa
cllell & Raelw dI¢ 3 SIell 8l dl DIE DI $ADI IAAPR ofdl 8, 368 [¢eolel I Silell Bloll fbeiol cllol Aers URKI {ob [Exfolet wal 8, =l 3,
Iofol T 8| 3Ueil ds3dict 3 Sil Flsgl DIE &, PR dal SIell 8l dl 84 SIlold &, AT ADd &, clicbol [CRIoIcT & Dal F&ol| T SIoill D f&e
31 %15 et o1l IR SR 3, &8 fRIeT 3 SIoIdT I BWRIST B0l P T8 TIRN SR 3

IUTEAET ABIG & HALTol I AGIA PURI AHTH D, S UR dictol dlcl & AGIeLRI AGIA & 31 IR 3ol &l 3

off 3feid AR JIS : Iuresl Sit, I 3MUD AIEAA I AGol I DEoll AEAL § [P 3 AD Sl Tl A, A8 el dgd Blel 3, 3RIclt Alel Jal 3§,
gbiod a1 8 dwez - 4 frerafrma 3 'Power of Central Government to exempt' =g 49 3 sot cisit @1 Sit sifteret &, Sit oft Jizen &1, 3A
361 Plololl I AE2 X6l P fo1E 361 clivll b Ut Afdken 3 3 smud! 49 Ued2 Iqrdl g

~

acifor 49 & asa- "The Central Government can exempt any institution from the purview of the Bill." & @z 319 ug®w: 2w wals
o1t 2ol dredl g, [l 3 gl f¥ecA &) Pog IRPR P URI A Ak &) R Ielfsl 49 S dad WRiFe Dol DI ARPR 3, cifcpal Bival
BP9l et ® dwe-4, rIciorRT i -

"Notwithstanding anything contained in this Act, the Central Government may, by notification on the
recommendations of the Advisory Board constituted under sub-Section 2 having regard to the reputation and



international standing of Foreign Education Institution and such other criteria as may be prescribed, exempt
such institutions from operation of any of the foregoing provisions other than sub-Section 3 of Section 5 and
Section 8. "

SADI HcIeTd TRI &7 S7Ioll AR AHIN DD [USel GIAIS! A Wivol TSD9IG! SoRCICIYIOA Pl PRI AP BID $A Gl 3 Tl ISR SIS,
off aftrer Rreact & ool war?

ofl 316iA PAR TS : UG 3MUDI el P& I 3 UG SRACRA 3| A6 3131 IR odf &, 3muehi &t ferxdt 58 warelt 3

JUTEAET ABIG & 31U DRI AR Pl BA i

ofl 3foid DAR 3313 & RACRIA A 8 [b BI¥ol BSbIIol olTIeAGA Dl Ules I ¢l SIIY| dgel SIS ASU sl D2, Soldicolol GM2| Aol Dlol
3ldl, 3ol 3l eliol 2ldl, 9Id Parel arell dlol a9l 3MUoll 3l alon cifdpel ol b lell, Siuret A Blefl, JAuiw A Blefl, Pleafdwnr A el =B
gl 3

Iurerst Sfl, $A fARI I A6l XA BT, UsCll- A oldIolRcicdglolel| oldR ol- $AD Ules Alet 3ietel 8l 8| As Acfl Sl Aol A & b 308! DI
oI b= g3t et A8 Rwelae ol &) vaiifseort et sz wivel o9l fiiel Pl Aol JXD2 SAd! Al Uity P Gars! DI Aiel 3IcHI &t 3] Biel
USldbolol D1 f&ogrel 3 olloll 32 fdogcrol 3 Wivel Yoftalict sarot

3Jurerel Sft, 391 cllol UBSI3IE DI AUoll S IS &) Alfcbel WSISIE f5Adb 18 velrss foven Sirr 3 B &xcg 9t Gl &1 el 2,
IUTERIEl ABIC = PURI AT IS

off 316IA PR B3T3 & WAL HBIGY, A A1 SRF3L Al 3| BPSISMS D A2 3 I8 DA cllol ok 3| el ART AT faor 3 a1 SesT 3l 5 ot
3 A9l 2l Shoell) TwSIsS I A A & b 32 URL UAI ofdl &) 391 DI Tol J1e, $AMRTT FCTl 3| 3MSY, 36l STRRTATR I $oIdc DIfSg
3iiz © SIISY) 3ol Solkclcaglol 4 soldee PIfSIw iz o Sirse; arG I il Aae3l 3 vwsians s siresll; fee Aaez i ol vwsians @1 g,

JUreAgl ABIGA & 3 fdeT uR AifeTe;) as fAawer sictel 3 oid A8 fawrr smesi, dd diféres,
off 316iA PR I9T3: AD WS Foren =1 37 As el cirol DI v &l ADAG 3 [ WS & Garl A Wivel TID9IG! SoReIcIYIel DI IR ST

JUIERST ABIG & 3UDI SUUI & SRI 8| 316 31U 46 SIsE| U fIolc 3 g HifSte)

oft 36l PR 39131 3R A PED A WA DAL § b Seoll SWol D TG, oA Daloll ool B @G A v YRull fircll 8 oo & smoft 81
et 3 v Dalell RRaarel a1l g Sl 33T S6IaRVI A} Sft 3 D6l AIEI §, 33ADT ol BIoT ' Rede] P AUl |

DR. K.S. RAO (ELURU): I sincerely thank the hon. Minister Shri Kapil Sibal for getting this Bill early. The reason is that the
quality education is the key for the economy of any country. If the quality is not there in the education, then the citizens will
not be competent to produce wealth. The institutions are sought to be upgraded for that.

As you have said it was voluntary earlier in spite of the efforts made by the Government of India through NAAC.
15.11 hrs (Shri Arjun Charan Sethi /in the Chair)

You have said yourself about NBA, it is only 30 per cent which has been accredited so far. The assessment said that even
90 per cent accredited institutions are not up to the satisfaction. Only 30 per cent are accredited because it is voluntary on
their part. Even out of that 30 per cent, 90 per cent of them are not up to the standards. So, naturally, it is very urgent that
it must be made mandatory and you must ensure that those standards are maintained properly by these institutions and
the penalties that are also levied at least make them fear to maintain it. So, I really appreciate it and I wish that he must
ensure that the Bill should be passed at the earliest.

I heard Shri Anant Kumar Hegde. I do agree that by virtue of his belonging to the BJP, he is finding fault with the Bill. I
would like to say that finding loophole with the Bill is nothing wrong but all the time I have observed that he was
pessimistic. He was telling that the Bill should not be passed at all. He is advising the whole House not to pass the Bill. It
means that we are obviously putting a block on the upwards by the Government to bring a quality education to this country.
I would like to say that we are lagging behind but certainly we are not blocking the way of the Bill. We are not blocking the
accreditation agency to choose to lay standards with regard to the education.



I agree that the hon. Minister himself said that Gross Enrolment Ratio with regard to India for higher education is far below
compared to the developed nations. He is also agreeing that even in the developed nations' accreditation is being done.
The accreditation is not for business. The accreditation is to maintain the quality of the education in any country. Everybody
appreciates this thing. Were all the developed countries fool to bring accreditation into the administration? As our country
is so big and the numbers of people are so many, it cannot be done by one organization. So, he is creating a regulator and
he wants to get it done through an outsourcing agency or through a Government agency. I would like to say whether it can
be the Government of India, State Government or a public sector enterprise. The Government is not allowing any private
sector in this. It is imperative that we have to bring this Bill and pass it immediately. You yourself have read that the efforts
made by the Standing Committee and they are also clearing that it is constitutional. It is within the authority of the
Parliament to pass this Bill. We appreciate it.

In this context, I just would like to bring to your notice some of the apprehensions which I also have in spite of being a
Congressman or part of the UPA-II Government. The purpose of this Bill is excellent to assess the quality and giving a
benchmark to each institution so that they will compete with each other and then come to a standard. While doing so, you
are laying standards perfectly with regard to teaching, learning, research, curriculum, contribution to the knowledge,
infrastructure and so many other things.

You are telling that no institution can start admission without the approval of the Authority. Giving this Authority to AICT
means all the engineering colleges or professional colleges to be started in any part of the country which were used to be
permitted by the respective State Governments have to now necessarily come and get approval from AICT. Now by this I
apprehend, even a degree college or a post-graduate institute whether it is in arts or sciences or social sciences or
humanities which is to be started in the country will have to be with the approval of the Regulatory. 1t is said that after 12
years of education, colleges and universities are included in this Bill. I just wanted to bring it to your notice what would be
the state of starting colleges. Should they have to take permission of the Regulatory in any part of the country? I just
wanted to know this from you.

Then, I am happy that you have taken the advice of the Standing Committee and changed the term of the registration from
10 years to five years. I also felt ten years is too long for registration because we will be giving ample opportunity for them.
You cannot rely on the institutions that they will maintain standards for ten years after taking the registration. So, it is
better if it is renewed or monitored regularly. If they are maintaining the standards, there is no harm in renewing the
registration. But once we give it for ten years, there will be slackness on the part of the institutions. So, your reducing it to
five years is good and you can think in terms of whether it can be reduced further.

Similarly, you have taken the advice of the Standing Committee for increasing the number from 1+4 to 148. It is also good.
Your thinking in terms of putting the SC/ST or even assuring the OBCs and the minorities is also all right. There is nothing
wrong in it.

SHRI KAPIL SIBAL: We will do it but the only problem is that there is a bench mark by the Supreme Court of India that
more than 50 per cent reservation cannot be there. So, we will have to increase the numbers from 8 to 11 and then get the
minority and the OBC and the Scheduled Castes and Scheduled Tribes and women in so that it is not more than 50 per
cent. That we will do. We will increase the number to 11 and then we will have all the representation of everybody.

DR. K.S. RAO: I am happy that you are increasing the number and including the SCs/STs, minorities and OBCs.

I just wanted to know whether there is any limit in the number of accrediting agencies that you have in mind or it will be
unlimited. The unlimited number of accrediting agencies will possibly bring the same evils of what we have seen earlier. I
would request you to think seriously whether we can limit the number to a reasonable level rather than keeping it as
unlimited.

In regard to choosing the accreditation agency, you are telling that the finance also must be self-sufficient. My point is what
we need is integrity, an unquestionable honesty, efficiency in their work, their knowledge and not necessarily finance.
Finance may not be required. Suppose you say that the limit of finance should be such that they must have a balance sheet
of five years with Rs.1 crore or Rs.10 crore. Then only rich people will come in as accreditation agency. But we want only
professionals, distinguished scientists, distinguished professors and who are experts in this line and not moneyed people.
Even if you keep self-sufficiency in finance, let it be a reasonable limit and not a major limit. I would just request you to
think on that.

Then in regard to gradation, you did not mention how many grades will be there and whether it willbe a, b, ¢, d; ora, b, ¢
or only I or II or something of that kind. Similarly, you did not put any clause. Suppose an institution does not apply for



accreditation at all, then what would be the situation? We have seen that when it has become voluntary, many of them
have not applied or have not taken it in spite of your insistence since 2002 or 2000. That means 12 years have passed. But
you have made it mandatory. If it is not applied, then what is the position? It is mandatory now. In that case, are you going
to close it? I just want to know that if the institutions were not to apply for accreditation at all, knowing fully well that
there are deficiencies in their institute, that they have not maintained their standards and the regulations, then what is the
position? Are you going to close it giving a time of five or six years or something like that? I just want you to think on it. If
necessary, you may incorporate a clause on that.

In regard to the Selection Committee, you have said that there are four members in the Bill. There is no mention about the
member with a professional knowledge in science and technology but by increasing the number, I do not think, it will be a
problem now.

The major problem which is affecting the educational standards in this country is only corruption, as my friend has said.
This corruption has to be checked with the accreditation agencies also. On that, I am also of the opinion that the law must
be very stringent. As suggested by the Standing Committee, you have the period of imprisonment from two years to three
months and penalty from Rs. 10 lakhs to Rs. 5 lakhs or both. But I am of the opinion that there must be stringent
punishment in this regard because we could not regulate or it has become difficult for us to regulate even one institution.
When there are many agencies, it will be very difficult for us to regulate them. So, I wish that there must be stringent
punishment in this regard or any complaint, if proved later, must be a non-bailable case. Otherwise, there will always be a
pressure. Somebody will get imprisonment for three months and come back and they will pay Rs. 5 lakhs and get away.
The amount involved in these things will be running in crores of rupees in the country. So, I wish you to think of the
magnitude of corruption that is going on in the country in regard to education and getting approvals, etc. Please see to it as
to whether it can be made a non-bailable offence.

In regard to compensation to the institution, you said that only the State Tribunals are responsible for it. In regard to the
mistake committed by the accreditation agencies, you said that the Central Tribunal is responsible. Please distinguish
between the two of them. Please see whether the Central Tribunal can also have a say on that if the State Tribunal is too
lenient in this regard.

I wish that the accreditation agencies should not have members from that particular State and they should be from some
other State so that they cannot be influenced by them in this regard.

Regarding standard, you said that they will be mentioned by the concerned regulatory authority. We have seen the
performance of AICTE and other agencies. Instead of leaving it to them, you can say that it should be done in consultation
with the Central Government or the Central Regulatory Authority. Then we will have a say or control on those things.

As regards monitoring, we must have a separate Vigilance Division. Without constant vigilance, without constant surprise
checks, we will not be able to control quality. I am telling this because, unless the quality of education in this country is
such where the production of wealth can be done easily by any citizen of the country, we will not be achieving our goal.
Countries like Germany, USA, Japan, South Korea and Malaysia have come up because of the quality of education that they
are imparting and skills that they are developing there.

Though not connected to this Bill, I want to express my apprehension. I just want to say that allocation of the
Government of India to education has increased and it is excellent. You wanted to cut down the drop-outs also and it is

excellent. Now, imagine a situation when 90 per cent of the people are studying upto 12th standard and we increase the
GER also from ten to fifty. Then with this general education, there will be millions of people who are educated. They will
think that they have done M.Sc or Ph.D. but when it comes to the question of generating wealth, they will not be able to do
anything. Then you will face a lot of problems and it will really be a volcano from the side of unemployed educated people.

So, the education which we are going to impart must be rigorous, must be of quality and there must be productive ability.
That means even if they were not in the employment from the Government sources, they must be able to live on their own.
So, you please think in that direction whether this education must be vocational in mean or you arrange the skills training
separately for many of the citizens of this country. It is particularly in rural areas, from the poorer sections of the society;
we have got a large number of youngsters who may not be able to do Ph. Ds., who may not come to the university, but
there are people who can acquire skills very efficiently and very competently and live on their own. So, I wish that this must
be taken care of though it is not connected with this Bill.

Sir, you said about the social audit. I also wish the same. When it comes to question of accepting or registering the agency



or seeing the standards of the institution, the students, the parents, the teachers and all the people connected must be
consulted before finally giving this registration to them or approving the institution. ...(Interruptions)

Sir, in regard to revocation when there is a breach on the part of the institution in regard to maintaining the standards or
accredited agency not maintaining the integrity or anything connected with that, there must be easy provision to revoke
them or to cancel them.

Sir, in regard to the term of the members, you gave five years. You also said, the minimum age must be 55 years and
maximum is 75 years and after retirement, they cannot work anywhere for five years. Suppose, if a person of competency
were to become a member at the age of 55 years and continue up to 60 years what would be his fate later? So, you please
think whether we can do some changes in that regard.

In regard to finance, instead of thinking always of making a provision in the Budget in a large scale in regard to colleges
and universities, let the fees be so much that they can be self-sufficient. All the other countries are charging exorbitantly on
this aspect.

As far as renewal is concerned, some of the countries are doing every year or every two years or three years by which they
are getting some money to feed them only. It is not for getting any benefit, but only to make them self-sufficient.

Sir, in regard to compensation to the accrediting agency, if it goes wrong in accrediting an institution either voluntarily or
involuntarily, you said that they have to pay right compensation. But is there any limit in that regard? Is there any gauge or
standard by which the compensation must be fixed? So, I wish that a thought must be given to it whether there should be
any limit in this regard.

Sir, you said civil society, media, whistle blowers, students and all that will be consulted in this regard. It is excellent. But
there also, once again, the Central Authority must have some say on these things. We cannot be carried away because all
the sectors are now full of corruption. In this regard, we must be very cautious to ensure that it must be corruption free.

Above all these things, we know that there is a faculty crunch. Unless the numbers of teachers are sufficient in this
country, no matter what laws we pass here in the House, it will not help us. So, first of all, please think in terms of
increasing the number of quality faculty. Many of the good institutions only have the faculty and rest of the institutions do
not have the faculty. In fact, somewhere I read that some of the institutions which are not up to this level are not taking
standard teachers. It is because if they take standard teachers, all their loopholes will come out. &€| (Interruptions)

MR. CHAIRMAN: Dr. K. S. Rao, you may continue your speech next week.



